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(Received tlze assent of the G o v e . ~ ~ ' ~ o r  General on th.e 9tlz. May 1856,) 

--. - - - - , 

ACT to amend tlze Lam res~ec t ing  tlte e?n23loyment of Ameens by iihe Cioil  
Coz~?mts in the Presidency of Port Wil l iam.  

WHEREAS the law by which the Civil Courts are authorized to employ 
Arncens upon locd investigations is defective, and requires 

e in the copstitut,ion of the office, it is no longer expedient that 'i\Xoonsiffs 

re and special occasions, in any of tlie duties enumerated in Sections Id, LI,  
LII I ,  Regulation XXIII .  1814 ; and it is necessary to make provi- 

lz for the perforizlaiice of those duties by other agency : It is eiiacied as 

LTI, Regulation XXIII .  1814, are repealed. 

J I .  I n  each District officers to be designated Civil Court Ameens shall be 

il Court Ameens alq~oiated for the purposes of tliis Act, slid sli$l be reiiiuiier- 
ated by fixed 1iiontllly snla,ries. Tlie nuiiiber of Ameens to 

ployed in each District, and the sa,laries to bc allowecl to tlienz, shall be 
r ini~~ed by the Local Government, .i~itli the sanction of the Governcrt Gcu- 
of India in Council. 
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111. The Civil Cowt Ameens shall be appointed by the Judge of tlie 
District with thc sanolion of the Court of 8udder Dewanny 

C i ~ i l  Court Ameens 
by whom to be  ap- Adawlut, and the Judge shall from time to tinie attach thelv~ 
~ o ~ ~ t ~ d  and to  to tlie several Courts of the District according as tlze state 
Courts to be attached. 

of busiliess may require. Provided that an Ameen attached 
to any particular Court may, with the sanction of the Judge, be emyloyecl 
occasionally by any other Court. 

IV. Before entering upon the cluties of their office,' 
neciaration to  be 

made by Ciril Court the Civil Court Ameens shall subscribe a declaration in the 
Ameens. following form ;- 

I ,  A. B., appointed to the office of Civil Court Ameen, soleiiinly declare 
that, in the perhrmance of the dnties of my offioe, I will act accorcling to tlze 
best of my abilities and judgment, without partiality, favor, or affection ; ancl 
that I will not directly or indirectly receive for my om- benefit, or lmowinglp 
liemiit any other pcrson to receive on my behalf, any money, effects, or proper- * 
ty on accou~lt of any duty which I may have to execute, except the authorized 
allowances of my office. 

5: 

V. Subject to such general directions and restrictioiis as may fro111 
time to tinw be prescribed by the Sudder Court, the Civil 

Duties of Civil 
i 

Court Ameens. Court Ameeas may be enzployecl in any of tlie follo~~6ng i , 

1. In investigating or acljusting accounts in any suit or otlier judicial 

2; 14 making local iiirrestigatiows when the Court ~iiay deem iii~estiga~tion 
on tlie spot to be requisite aiici proper for the purpose of elucidatini the ma,tters 

3. I n  delivering over possession of l,zncls, houses, and other iiizlz1o~~ea,l3lc 
property, in execui,ion of decrees or orders of' Co~wb. 
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4. I n  tlie sale of moveable property, and of houses, gai.(lens, nnr l  other 
imraoveaile property of the  kind described in Section ,111, B,egulat:ion TTII. 

ing i lz  jormd pazhpe1.i.s. 

TI. TTThenever any accounts shall be referred to a Civil Court i-\.liiitcn f 'o~  

Procedure in  refer- 
inve~tigat~ion or adjustment., the Court sliall direct the, lmrties 

ring acconuts to Civil or their a g e ~ t s  to att'elzd the Arneen, mlcl sliall f~~rllisll 
Court Anlee11 for in- 

instructions as may appear necessary for his infi~rinution 
ancl guidance, and the instructions shall specify ~vhetl~er the' Aillee11 is ilicrely 
to transmit the proceedings 7vhich he may hold on tlie enquiry, or al.so to  rc:l)ort 
lsis own opinion on the mather referred for liis investigation. 

V I I .  Clause 1. TVlienever s local enquiry is directed, tllc C'oiart sl~al,l 

P~.ocedure in cases 
the Civil Court Aineen shdl  have power to examinc, 011 oat):, 

or affirma$io~z, such ~vitlzesses as ~iiay be producecl to him by the payties or all>r 

of tlielii, the pa.rties tllenisel~res, and ally other persons n~ho~ i i  he r11a~- tlii~xl~; 
proper to call upon to give e~~iclence ; and also to call for ancl examii:c (1oc~~- 
nleilts and other Papers A - relevant to the subject of enquiry ; and persons not 
attellding on the >equisition of s Civil Court Ameen, or refusing to gil-e ' tlleii, 

shall be subject to the like penalties aild pu~iishnients by order of the C o u ~ t  on 
the report of the Arneen, as they ~voulcl incur for the sailie offences in suits 
tried in Court. 

Claz~se 2. Having completecl his proceeclings, tlie Civil Court rl.illeen 

Heporl  of the Ci,.il sliall return the del~ositions taken by himi together wit11 
Cour t  Anlee11 and re- 
t u r ~ l  of t h e  dcposilions 

his report i.n ~vriting to the Court. Tlie report ancl ilel)osi- 
talten by him. tio~ls shall be recei-\recl as evicle.nce in thc case; but it slin.11. 

. . be conlpetent, to iile Court, oi. to Gie pai.lics, or sny cf theic, ~. i r i t . 11  kite ~ ~ ~ I I I I s s I ~ ) ~ ~ .  

of 
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of the Court, to examine the Ameen personally in open Cou% touching 
any of t,he mathers refersed to him or mentioned in his report, or thc manner 
in which he may have conducted his investigation. 

VII I .  Whenever a Civil Court Ameen may be employed on any duty 

Expense of Civil 
connected with a pending suit, or the execution of a decree, 

Court Ameens how to except the sale of property, the Court shall estimate the 
be cha~ged. 

time which the duty may be expected to occupy, and shall 
charge for the expense of the Ameen such fixed rate pes. diem as may be de- 
termined by the Sudder Court. The amount shgll be paid into Court by the 
party at whose instance or for whose benefit the Arneen is deputed, and shall 
be added to the costs of s i t .  

IX.  When a Civil Court Ameen shall be employed to sell property, a 

When employed to deduction at the rate of one anna in the Rupee shall be 
sell property, deduc- made from the proceeds of the sale. If no sale takes place 
tion to be made from 
proceeds. by reason of the claim being satisfied, or for any other cause, 

Expenses, if no sale a charge shall be made for the expenses of the Ameen ac- 
takes place. cording to the time he may be employed. A deposit to meet 
this charge, calculated in the manner prescribed in the preceding Section, shall 
be macle before the Ameen is deputed, and shall be returned to the depositor 
if the sale takes place. All sums paid for the employn~ent of Ameens, and all 
sums deducted from the proceeds of sales, shall be credited to Government. 

X. Nothing contained in this Act shall be held to, prohibit the Cj-cril 

Civil ' Courts in the 
Courts in the North-MTestGrn Pro~inces of the Presidency 

North-Western Prov- of Fort TiTilliam from making use of the agency of the. 
inces may employ 
xeveIlue Officers in Revenue Oficers in investigations and acljustillents of ac- 
certain cases. counts connected wit11 land pay i~zg revenue to Government, 
under such general directions as may from time to time be prescribed by the 
Sudder Court. TVheneser a Tuhseeldar, a Naib Tuhseeldar, or a Peshkar, ssha(l1 
be smlioyed in any suclr investigation or adjustment u n d e ~  the orders of a 
Civil Court, he shall possess a.11 the powers vested in Civil Court An~eens 13.y 
Section V I I  of t11.j.s Act; and the pro~~isions of t!le said Section shall be z,p~lica- 
ble to the proceedings lielcl by sucli officer. 


